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HON'BLE MR .S.R. ADIGE YICE CHAIRMAN(A)
HON'BLE OR ;ASUEDAVALLI,MEMBER ()

Behar:l Lal“ -
S/o Shri sﬁR Schander’

R/c Flat mo.ﬂe, _ ,
se ctor S,Type IV,sadiq Nagar, " . . f
New Delhi ol e s Appli canty ;
(By Adwcate: Shri p.p.Khurena with Srif |

Counssl BsiMamta Shah) :
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13Union of India%;
through .
The E‘»ec:retau:y'ff‘i
Ministry of Financem

Central Secretaria tf"l
North Blo.
New Delhi;

27 Central Board of Direct Taxes,

through the Chaiman
f CBDT Nort % Blo ok,
New Delhi?

3i Chief Commissioner of Income Taxm T
Central Revenue Building} }
Iop EState’:j R .

New Delhi“'ﬂ , .'.‘g*;‘.ReSpondentsg
(By Adwocates Shri v.ptppal)i
DRDER
l’lrﬁS.R.Adige \IC(A):
Applicarp_t impugns reSpondents:" order dated
1856.'98 A(Anma:xmre--ﬁ—\f);—:"3 He prays that the same be

quashed and st aside with all consequential benefi tsl
1nc1udibg arrears of pay and promotion with effect ,

from the date his immediats junior was so promotedy

23 Heard both sides®d
3 ‘ : | »
;,: 3 _ Applicant has not denied in his rejoinder

dated 15."2.32000, the specific avements of respondents
contained in their reply filed on 6:172000 that




Q

applicant has submitted 2n app edl against the impugned
order date.dﬂ.azi%%a?aweﬂ. 158598 (copy 2t page 270-274
of Ohﬁs"“};#‘mhiph_ie“st;l_l_pe,nd_ing :(hauing been referred
to UPSC; whose advice is auai ted)d

4.’ ‘Ag‘e app}~;|,qanj:jfs‘appeal _againet the impugned
order dated 189659 is still pending, we dispose of
this Dév,ui,t;h a direction to respondents to tke
appropriate steps .to obtain _Uﬁsé;s advicey, if not
ob’oained.,.byﬁowg?.and_di_mo‘se of applicant"s appeal
in accordance with rules and instructions within

2 months from the date ofreceiptof @ copy of this
order, under intimation 'oo applicant‘?a

53 . Thereafter if any grievance still eur\ti\:esij
it will be open o 3pplicent to agitats the same in

acoordance”\.;i‘i:h lau, if so advisedfi
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6 ' The OA is disposed of in tems of paras 4
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and 5 aboue%a No c:bets"ﬁ§
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